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1. Background

In the present matter i.e. O.A. No. 03/2025 titled Bhishm Tyagi 1/s. State of Uttar Pradesh & Ors.,
pending before the Honl3le National Green Tribunal (NGT), Principal Bench, New Delhi, the applicant
has raised grievances against M/s Dev Industries, located at Village Jamaluddinpur, Post Nagli
Pathwari, Tehsil Chandpur, District Bijnor, Uttar Pradesh, alleging that the unit is operating on
agricultural land- without obtaining permission for change of land use and is engaged in activities
involving burning of waste rubber, resulting in emission of smoke and ash affecting agricultural crops
and public health.

In compliance with the directions of the Hon’ble NGT issued vide order dated 24.01.2025, a Joint
Committee was constituted with representation from CPCB, UPPCB (RO Bijnor) and District Magistrate,
Bijnor. The Joint Committee carried out inspection of the unit on 07.03.2025 and submitted the
inspection report of the Joint Committee before the Hon’ble NGT on 17.03.2025. As per the report of
the Joint Committee the Unit was found to be non-complying. The inspection report, included
observations of the Joint Committee during inspection, violations observed, remedial actions proposed
for the Unit and action points for UPPCB. The report of the Joint Committee is provided at Appendix
1

The Hon’ble NGT further vide its order dated 09.05.2025 restrained unit from operation and issued
following directions:

In view of the 'Precautionary Principle' embodied in section 20 of the National Green Tribunal
Act, 2010, Respondent No. 5 is restrained from operating the plant till further orders to the
contrary .

Further, the Hon’ble NGT wide its order dated 13.11.2025 impleaded CPCB as Respondent No. 6 and
directed CPCB to file its response, specifically on the aspect as to whether the industrial activity in
question required prior Environmental Clearance (EC) and also on the aspect -of environmental
violations on the part of respondent no. 5 i.e. M/s Dev Industries. Accordingly, CPCB filed its response
before the Hon'ble Tribunal vide dated 01.01.2026. A copy of the response dated 01.01.2026
submitted by CPCB is provided at Appendix 2.

Subsequently, the Hon'ble NGT vide order dated 04,02.2026 issued following directions:

'...Even though the unit has been inspected by UPPCB, we consider it appropriate that Respondent
No. 5 - CPCB be directed to inspect the unit and to submit its report regarding compliance with the
Standard Operating Procedure (SOP) for Recycling of Waste Tyre Scrap for the recovery of Tyre
Pyrolysis Oil, Pyro Gas and Char in Tyre Pyrolysis Oil (TPO) Units dated 16.01.2024 issued by CPCB.
Report in this regard may be submitted by CPCB after requisite inspection within one month."

In compliance with the aforesaid directions of the Hon’ble Tribunal, CPCB carried out inspection of M/s
Dev Industries at Village Jamaluddinpur, Tehsil Chandpur, District Bijnor, Uttar Pradesh, to verify
compliance of the unit with the provisions of the aforesaid SOP dated 16.01.2024. The inspection was
carried out on 23.04.2026 by the following officials:

a) Ms Meetu Puri, Scientist C, WM-III Division, CPCB Delhi
b) Ms Varsha Meena, Scientist B, WM-III Division, CPCB Delhi

Upon reaching the unit location, it was found closed and locked. The Proprietor of the unit was
contacted and subsequently, the unit was inspected by CPCB team. It was informed that Uttar Pradesh
PCB sealed both the reactors and DG sets of the unit in view of closure directions issued by the Hon’ble
NGT \'ide its order dated 09.05.2025. The electricity supply of the unit has also been disconnected.
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CPCB carried out verification of the compliance of revised SOPs based on the availability of plant and
machineries with the unit.

C

2. Brief about the Unit

a. M/s Dev Industries is located at Village Jamaluddinpur, Post Nagli Pathwari, Tehsil Chandpur,
’ District Bijnor (U.P.): The unit is situated on agricultural land and is surrounded by agricultural

fields on three sides. The owner as well as the complainant possess agricultural fields in the
vicinity of the unit.

b. The unit was established in 2018 and has obtained Consent to Operate (CTO) from UPPCB.
Further, Consolidated Consent & Authorization (CCA) was issued by UPPCB on 25.07.2023, valid
up to 31.07.2028.

c. The unit is engaged in recycling of waste tyres through pyrolysis process for production of Tyre
Pyrolysis Oil (TPO), Carbon Black and Steel Wire. As per the CCA, the authorized production
capacity is TPO/Furnace Oil – 2.5 MT/day, Carbon Black – 2.5 MT/day and Steel Wire – 200
kg/day

d. The unit is also registered as recyder under the Hazardous and Other Waste (Management &
Transboundary Movement) Rules, amendment 2022 by CPCB in November, 2025.

e. The unit has installed two batch-type pyrolysis reactors of 10 MT and 8 MT capacity, respectively
and found to be sealed. As per consent conditions, wood is used as fuel for initial heating, and
subsequently pyro gas generated during the process is utilized for heating. The flue gases after
passing through cyclone and alkali scrubber are dispersed in to atmosphere through a stack of
height 30 meters.

f. The unit has provision for water usage for both industrial and domestic purposes. Domestic
wastewater is discharged into a septic tank of 1 KLD capacity. Industrial wastewater is treated
and reused through an Effluent Treatment Plant (ETP) of 5 KLD capacity comprising collection
tank, oil & grease trap, coagulation and flocculation tank, tube settler, filter feed tank, activated
carbon filter (ACF), multi-grade filter (MGF) and sludge drying beds.

g. The unit has installed two DG sets of 62.5 KVA and 15 KVA, which were found sealed.

3. Observations during the inspection:

In compliance with the directions issued by the Hon’ble NGT 04.02.2026, CPCB inspected the above
unit to verify the compliance to the Standard Operating Procedure (SOP) for Recycling of Waste Tyre
Scrap for the recovery of Tyre Pyrolysis Oil, Pyro Gas and Char in Tyre Pyrolysis Oil (TPO) Units dated
16.01.2024 issued by CPCB. The point wise observations vis-a vis status on compliances to the
aforesaid SOP are tabulated as below:

S.No Provisions as per SOP Compliance
Status

Yes

CPCB Observation

r
c

M/s Dev industries
PostVillage Jamaluddinpur,

TehsilNagli Pathwari,
Chandpur, District Bijnor, Uttar
Pradesh
m84.78.486073
1650 MT/A s. Copy of CTO is
Drovided in Annexure – I
25.07.2023 to 31.07.2028

Geo coordinates
Capacity as per cro

Yes
Yes

ofof cro &Date ssue
Authorization and validitl
Name of the person available
during the inspection

Mr. Sachin Tyagi
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S.No 1 Provisions as per sop Compliance
Status
Converted to

non-
agricultural
land

Whether unit ii located in
industrial area /land

7.

Unit should have a valid Consent
to Establish (CTE), Consent to
Operate (CTO) under Water and
Air Act and Authorization under
the Hazardous and Other Waste
(M & TM) Rules, 2016 issued by
SPCB / PCC

8. Yes

I c
the concerned department

10. Unit to comply with emission &
effIuents standards as prescribed
by the concerned SPCBS/ PCCs in
consent to operate (CTO) under
Air and Water Act. Further the
management of Hazardous waste
generated has to be done as per
the conditions prescribed in the
authorization issued by the SPCBs
/ PCCs under the Hazardous and
Other Waste (M & TM) Rules,
2016.

Could not be
verified

The feed to ABAP type reactor has
to be in the form of used tyre
scrap whole tyres /cut tyres /
chips / shred /mulch /granules
etc

11. Yes

Initial heating of the reactor has
to be done either by using pyro
gas stored during previous cycle
or by use of pyro water/ purge
water (oil mix water)/ oil water
emulsion, or by tyre pyl'olysis oil

12. Yes (Woodhas been
mentioned as
fuel in the
cro)

CPCB Observation

The land use of the uhit was
agricultural at the time of
establishment. However, the
unit informed -that now has
been converted its land use
from agricultural to non-
agricultural vide order dated
29.11.2025. Copy of the order
is provided in Annexure - II
1650MT/A, as per the
Consolidated Consent &
Authorization (CCA) issued by
UPPCB on 25.07.2023 with
validity up to 31.07.2028

The unit is not having fire
safety certificate, however the
unit has applied for the same
and provided supporting
documents. Relevant
documents provided in
Annexure – II
The unit is closed and non-
operational since May ,2025
therefore, the recent report
w.r.t emission, effluents were
not available with the unit.
However, the unit has provided
the analysis report of stack
emission, ambient air quality
and waste water of Feb 2025
carried out by M/s Enviro Tech
Services Pvt. Ltd wherein the
monitored parameters were
found to be within the
prescribed standards of CPCB.
Relevant documents
rovided in Annexure - II

The waste tyres available in
both as whole and in the cut
form .
Relevant photographs/
details provided in
Annexure - III
The unit using wood as Gem
initial heating and the same
has been also approved in the
cro.
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S.No

13.

14.

15.

16.

17.

Provisions as per SOP Compliance
$tatus

or any other fuel approved T
concerned SPCBs /PCCs. After
generation - of pyro gas, the same
is to be used for the purpose of
heating reactor. The flue gas
should be vented out to the
environment through an alkaline
scrubber with mist elirninator
attached to a chimney of at least
30 meters’ height. Plants to install
adequate air pollution control
devices (APCDs) for controlling
flue gas emissions.
A corGF) ems%
be installed for mixing of air with
pyro water for ensuring proper
burning while using pyro
water/purge water during initial
heating

Not
Applicable
(As the unit is
not using
pyro water
for initial
heating

In order to control fugRvi
emissions from the reactor shell
during operation, its proper
sealing should be ensured
ABAP type TPO units to construa
or install a sufficient capacity
suction hood / industrial dust
collector attached to a bag filter
at feeding door and same should
must be operational at the time of
removal of steel scrap wire and
char from the reactor.
Suction hoods also to be installed
at all the transfer points across
the work zone such as at char
bagging area etc. to control
fugitive emissions. All suction
hood to be connected to a

common manifold leading to
alkaline scrubber with mist
eliminator attached with stack of
30 m height (installed for venting
out flue gas emissions
Unit to ensure no spillage of char
during removal/ unloading of
steel scrap from the reactor. The
flooring should be paved/
concretized along with proper
slope and drains for movement of
steel scrap. This operation to be

Yes

No

No

Yes

r
bCPCB Observation

: i– ms no
provisions for using the pyro
gas for heating reactor.

Relevant details Provided
in Annexure - Ill
The unit was having cyclone
followed by alkaline scrubber
for controlling flue gas
emissions. The height of the
stack was 30 meters.

using pyro
water for initial heating.
However, the unit has provided
blower for the proper
combustion of the fuel for
reactor heating.
Further, it was informed that
the pyro water will be treated
in ETP
Provided
Relevant photographs/
details provided in
Annexure - III
There were no suction hood
installed over the feeding door
of the reactor.

There were no suction hood
installed as required in the
SOP.

Provided
Relevant photographs
provided in Annexure - III
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S.No 1 Provisions as per SOP Compliance
Status

made cleaner by use of vacuum
cleaner after each batch
ODeration .

Unit to install water sprinkling
system for prevention of fugitive
emission at the all transfer points
for arresting fugitives.
The removal of char should be
through a mechanized system.
The unloading of char from the
reactor is to be done under
controlled conditions in such a
manner that the material inside
the reactor is not open to the
atmosphere at any point of time.
The char shall be bagged in the
HDPE bags with proper sealing. It
should be ensured that no spillage
take place during the collection of
the char in the bags. The removal
of char should be started only
after Nitrogen purqin
A permanent arranger
be made for Nitrogen purging.
Prefilled nitrogen gas cylinders
will not be allowed to use for
purging. All units to have PLC
based Nitrogen generator as per
the following requirement have
PLC based Nitrogen generator as
per the following requirement

Yes18.

Yes19.

Partial20.

Mels pyro gas if any should be
flared through properly designed
flaring system of adequate
capacity considering the
emerging situation in which the
entire gas may have to be flared.
The flaring should be done at a
minimum hejght of 30 meter
Rto instalr
Controller (PLC) based system for
control of temperature and
ressure inside the reactor

Yes21.

Partial22.

CPCB Observation

Provided
Relevant
photographs/details
lrovided in Annexure - III

Provided. The unit has
provided mechanized system
through which the char
generated to collected directly
into the HDPE bags without
opening the reactor door.
Relevant photographs
provided in Annexure – III

The unit has made only a
temporary arrangement for
nitrogen purging. The unit
operates two reactors;
however, as per the SOP for
TPO units, in case of two
reactors, a nitrogen generator
of capacity 5 Nm3/h along with
a storage tank of 1500 L is
required. Against this
requirement, only one nitrogen
cylinder of 300 L capacity was
found available at the site.

Relevant photographs/
details provided in
Annexure - III
Provided
Relevant photographs/
details provided in
Annexure - III

tr ocured PLC
based system however, the
same was not installed in the
unit.

+d-,VT:.,..
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S.No

23.

24.

25.

26.

27.

28.

Provisions as per SOP Compliance
Status

Unit to install Programme Logic
Controller (PLC) based auto
activation for stopping of gas
supply to the burner and for
switching off the burners in case
of increase of pressure and
temperature inside the reactor
Unit to inst:am:
activation . of bypass
arrangements for bypassing the
pyro gas from reactor to first
separator tank in case- of blocking
/chocking of outlet vent inside the
reactor or direct bypass for
flarin.
Unit to install PLC bs i

monoxide (CO) gas sensors
connected with sirens (hooters) in
case of release of CO
The collection of the oil from Re–
condensers should be in closed
vessel and storage also should be
in closed metallic tanks. (Oil/
Liquid is stored at atmospheric
pressure in metallic tank. Since
this is not pressurized tank, there
is no need of vent. The presence
of vent releases low molecular
weight HC into the air and creates
odour, which is objected by the
neighbourhood.) There should be
no manual handling of oil.
Transfer of oil should be carried
out through pumps.
At the end of the pyrolysis process
the reactor has to be cooled
before the removal of char.
During cooling process, the
reactor should be purged with
Nitrogen gas.

Could not be
verified

No

No

Yes

Could not be
verified

The removal of char should be
started after the reactor
temperature comes down to
below 50 C or first separator tank
temperature comes down to 40
OC. The inside temperature of the
reactor should not exceed 500 QC
and the first separator tank

Could not be
verified

IE

(CPCB Observation

Relevant photographs/
details provided in
Annexure - III
The unit was not operational.
Further PLC based monitoring
was not found installed.
Relevant photographs/
details provided in
Annexure - III

The unit has made
arrangements for bypassing of
pyro gas from the reactor for
direct flaring. However, there
was no PLC based system
installed .

Not found installed

Provided
Relevant photographs/
details provided in
Annexure - III

The unit was not operational.
Further the arrangement for
the nitrogen purging was
temporary .

Relevant photographs/
details provided in
Annexure - II
The unit was not operational.
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S.No F Provisions as per sop Compliance
Status

temperature should not exceed
450 C during the entire batch
operation .
Unit to connect first separator
tank with the oil storage tank for
storing heavy oil fraction. There
should not be any release valve at
the first separator tank
Waste water (Pyro water/Purge
water/Oil mixed water/oil water
emulsion) generated during the
process should not be discharged
anywhere and:
Should be treated in suitable ETP
of sufficient capacity. Oily sludge
should be disposed through TSDF
or can used to make char
briquettes, for subsequent
transfer /sale to the cement
manufacturing plants or other
such industries having
authorization for co - processing
or FTP sludge may be used for
briquettes manufacturing. The
briquettes so manufactured shall
be disposed through processing in
cement kiln

! !'+@

Yes29.

Could not be
verified

30.

Partial31.

Pyro water/Purge water /Oil
mixed water/oil water emulsion
may be used for briquettes
manufacturing in a briquetting
plant by mixing it with sawdust
and char in suitable proportions.
These briquettes so
manufactured using the pyro
water/purge water/oil mixed
water/oil water emulsion and char
are to be utilized only in processes
where temperature is 1000 C or
more to avoid emissions of
obnoxious gases; or
Pyro water/Purge water/ oil mix
water/oil water emulsion should
be used for Initial heating of the
reactor
The transportation of Char should
be done in bags (small or jumbo)
in closed vehicles to ensure that
there is no spillage of char during
their transportation

Not
Applicable

32.

The unit is using wood for
initial heating as approved by
UPPCB.

Not
Applicable

33.

He tional.Could not be
verified

34.

CPCB Observation

Provided
Relevant photographs/
details provided in
Annexure – III

The unit was not operational.

The unit has constructed ETP.
However, its functionality
could not be verified. Also the
provision for inlet of FTP was
temporary through pipe.

The unit has taken
membership of the TSDF in
June, 2025 However it has not
sent any sludge to the TSDF
due to non- operational of the
unit.
Relevant photographs/
details provided in
Annexure - III
The unit is not using the pyro
water for any end use such as,
briquettes manufacturing. As
per the unit pyro water is being
treated in the FTP.
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S.No

35.

36.

37.

38.

39.

40.

41.

Provisions as per SOP Compliance
Status
Could not be
verified

Unit should carry out stack al-
ambient air quality monitoring for
S02, PM and CO at least once in
six months from a recognized
laboratory . at identified
monitoring location.

The unit shall maintain a log book
for recording the plant, operation,
monitoring of the stack emissions i
and ambient air quality,
generation & utilization of
wastewater & sale of various

roducts and by-products
The transportation of Char should
be done in bags (small or jumbo)
in closed vehicles to ensure that
there is no spillage of char during
their transportation
The transportation of Tyre
Pyrolysis Oil (TPO) should strictly
be done in closed tankers to
ensure that there is no spillage of
TPO during their transportation
The char generated in the processshall be utilized either in
coprocessing in the cement
industry or its quality be upgraded
to Recovered Carbon Black (RCB) .
RCB may be used as raw material
for manufacture of new tyre and
other processes
The Tyre Pyrolysis Oil and char
shall be stored in areas separate
distinct from the processing area
(shed where the reactors are
installed). Tyres shall be stored in
earmarked area / open area on a
>aved platform .

Automatic control systems such
as Programmed Logic Control
(PLC) shall be adopted for
measurement and control of
temperature and pressure along
with safety inter-locks in case of

No

Could not be
verified

-Could not be
verified

Could not be
verified

Yes

Partial

r

qCPCB Observation

The unit is closed and non-
operational since May ,2025
therefore, the recent repQrt
w.r.t emission, effluents were
not available with the unit,
However, the unit has provided
the analysis report of stack
emission and ambient air
quality of Feb 2025 carried out
by M/s Enviro Tech Services
pvt. Ltd wherein the
monitored parameters were
found to be within the
prescribed standards of CPCB.

No log book is maintained for
recording the operation,
monitoring of the stack
emissions and ambient air
quality, generation & utilization
of wastewater & sale of various
)roducts and by-products.

The unit was not ome

The unit was non-operation.

The unit has not maintained
any record of the entities to
whom the char is being sold.

Provided

Relevant photographs/
details provided in
Annexure – III
The unit has procured PLC
based system however, the
same was not installed in the
unit.
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ItF/

S.No 1 Provisions as per sop Compliance
Status

CPCB Observation

increase of temperature or
pressure to cut off heating of the
reactor should be provided. It
should be ensured that the
reactor is under positive pressure
at all the time.
A sensor for CO gas to be installed
in the working area to ensure that
concentration of CO in the
working area does not exceed the
prescribed limits for occupational
safety and health as per Factory
Act 1948. It will also be coupled
with a warning /alarm system so
that the plant operator can take
adequate steps to rectify the
situation .
Sensors along with alarm system
should be provided at all the
transfer points throughout the
plant to detect any leakage of
flammable vapours from the
system .

Fire detectors, sprinklers and fire
hydrant with necessary pumping
system and water storage should
be provided in the process area,
product and raw material storage
area .

42. No Not found.

43. No Not found.

44. Partial There were no Fire detectors
alarms. However, sprinklers
and fire hydrant with
necessary pumping system
and water storage was found.

Relevant photographs/
details provided in
Annexure - III
Provided45. Unit to install fire hydrant system

connected directly to the water
tank and DG set for direct electric
supply. Unit should also have ABC
type fire extinguisher cylinders &
fire buckeb filled with sand and
water
The safety instruction for safe
operation of plant will be
displayed at the gate, plant
working area and other critical
places. Further, training will be
imparted to the workers for safe
operation of these plants,
On site emergency plan, as per
the requirements under the
Factories Act, 1948, will be made
and implemented to handle any
accident, fire/ leakage or any
other emergency situation. All

Yes

Relevant photographs/
details provided in
Annexure - III

46. No Not provided

47. No Not provided

'\a a~sIr#.tk:„„„
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S.No 1 Provisions as per sop

48.

49.

50.

51.

52.

53.

54.

55.

Compliance
Status

such measures shall .include rad
material storage, product storage
and handling thereof.
The plant wie
the continuous supervision of a
qualified person having
experience of running such units.

All the persons /workers in M
premises should wear an air filter
mask to avoid inhaling of the fine
char particles.
Unit will maintain good house-
keeping and will ensure that no
raw material products and wastes
get spilled inside or outside the
plant.

auld not be
verified

no inc not be
verified

Unit to carry out annual hM
check-up of all the employees
working in the unit & submit its
report to concerned SPCBs/PCCs
on annual basis
Workers should be trainedTo
handle fire. Workers should be
given mock drill exercise for fire
hazard incident. Assuming fire at
the hatch door due to leakage of
pyro-gas, what action, the
workers should do? Training to
use CO type fire extinguishers.
Regular visit and inspection to
check the training to workers
The Tyre Pyrolysis Units
(Continuous and Advanced Batch
Automated Pyrolysis) are
categorized into orange category.
Unit to register on the Waste Tyre
EPR Portal of CPCB.

Could not be
verified

Could not be
verified

Yes

The Tyre Pyrolysis Oil unit to fulfil
fuel quality as specified by
Ministry of Petroleum and Natural
Gas / Bureau of Indian Standards
as and when the same gets
notified.
In line with the policy adopted by
MoEF&CC, Unit shall not to import
waste tyres for the purpose of
TPO production. Unit to use onI'

In

Yes

r

bCPCB Observation

e was 12M Pass

not operational.

The good housekeeping
should be maintained during
operational phase. The unit
was closed therefore there was
no carbon spillage in the work
zone
The unit was not operational
since May 2025 therefore was
no employee working in the
unit since then.

The unit was not operational
since May 2025 therefore there
was no worker.

The unit is registered on EPR
Portal of CPCB as recyder
under the Hazardous and
Other Waste (Management &
Transboundary Movement)
Rules, amendment 2022 by
CPCB in November, 2025.

The standards
development.

under

The unit informed that only
indigenous waste tyre was
procured ,
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S. No Provisions as per SOP Compliance
Status

CPCB Observation

indigendus generated waste tyre
(i.e. Waste tyre generated in
India only). Also unit to sell its
roducts to Actual Users onI'

Unit to maintain record on
consumption of waste tyre along
with details of its procurement
source, Details & quantity of
products, details of actual users
to whom products have been
sold.
Unit to submit its annual report on
the EPR Portal and also to the
concerned SPCB providing details
on annual production of TPO,
Char, Steel & other products
including details of sources of
purchasing waste tyre and also
details of actual users to whom
products have been sold within
the time frame as prescribed on
the Portal. The annual report to
be supported with electricity bills
of the financial year for which
annual return has been
submitted .

Units have to report daily waste
generation, disposal data on
National Hazardous Waste
Tracking system as and when
such system gets implemented by
CPCB.
Details of plant and machinery at
the time of the inspection

56. No The Unit has not rrt'aintained
any such record.

57. No Not filed for FY 2025-26

58. No Not done

59. As Annexed
in
Annexure-
IV

The status on compliance each of the points of the SOP as detailed above are summarised in Section
4 of the report.

4. Status of Compliance of the Unit w.r.t. Revised SOP for (Recycling of Waste Tyre
Scrap for the recovery of Tyre Pyrolysis Oil, Pyro Gas and Char in Tyre Pyrolysis Oil (TPO)
Units dated 16.01.2024).

,LP
$ c_4,

LW-g
. .r,'{ \LL
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hA. The Unit is complying w.r.t following points of SOP:
Unit should have a valid Consent to Establish (CTE), Consent to Operate (CTO) under .Water and
Air Act and Authorization under the Hazardous and Other Waste (M & TM) Rules, 2016 issued
by SPCB / PCC

1

2. The feed to ABAP type reactor has to be in the form of used tyre scrap whole tyres /cut tyres /
chips / shred /mulch /granules etc.

3. Initial heating of the reactor has to be done either by using pyro gas stored during previous
cycle or by use of pyro water/ purge water (oil mix water)/ oil water emulsion, or by tyre pyrolysis
oil or any other fuel approved by concerned SPCBs /PCCs. After generation of pyro gas, the
same is to be used for the purpose of heating reactor. The flue gas should be vented out to the
environment through an alkaline scrubber with mist el.iminator attached to a chimney of at least
30 meters’ height. Plants to install adequate air pollution control devices (APCDs) for controlling
flue gas emissions,

4. In order to control fugitive emissions from the reactor shell during operation, its proper sealing
should be ensured.

5. Unit to ensure no spillage of char during removal/ unloading of steel scrap from the reactor. The
flooring should be paved/ concretized along with proper slope and drains for movement of steel
scrap. This operation to be made cleaner by use of vacuum cleaner after each batch operation.

6. Unit to install water sprinkling system for prevention of fugitive emission at the all transfer points
for arresting fugitives.

7. The removal of char should be through a mechanized system. The unloading of char from the
reactor is to be done under controlled conditions in such a manner that the material inside the
reactor is not open to the atmosphere at any point of tirne. The char shall be bagged in the
HDPE bags with proper sealing. It should be ensured that no spillage take place during the
collection of the char in the bags. The removal of char should be started only after Nitrogen
purgIng

8. Excess pyro gas if any should be flared through properly designed flaring system of adequate
capacity considering the emerging situation in which the entire gas may have to be flared. The
flaring should be done at a minimum height of 30 meter

9. The collection of the oil from the condensers should be in closed vessel and storage also should
be in closed metallic tanks. (Oil/ Liquid is stored at atmospheric pressure in metallic tank. Since
this is not pressurized tank, there is no need of vent. The presence of vent releases low molecular
weight HC into the air and creates odour, which is objected by the neighborhood.) There should
be no manual handling of oil. Transfer of oil should be carried out through pumps.

10. Unit to connect first separator tank with the oil storage tank for storing heavy oil fraction. There
should not be any release valve at the first separator tank

11. The Tyre Pyrolysis Oil and char shall be stored in areas separate distinct from the processing
area (shed where the reactors are installed). Tyres shall be stored in earmarked area / open
area on a paved platform.

12. Unit to install fire hydrant system connected directly to the water tank and DG set for direct
electric supply. Unit should also have ABC type fire extinguisher cylinders & fire buckets filled
with sand and water

13. The Tyre Pyrolysis Units (Continuous and Advanced Batch Automated Pyrolysis) are categorized
into Orange category. Unit to register on the Waste Tyre EPR Portal of CPCB.

14. In line with the policy adopted by MoEF&CC, Unit shall not to import waste tyres for the purpose
of TPO production. Unit to use only indigenous generated waste tyre (i.e. Waste tyre generated
in India only). Also unit to sell its products to Actual Users only.

B. The Unit is not complying w.r.t to following points of SOP:
1. Fire Safety Certificate issued by the concerned department.
2. ABAP type TPO units to construct or install a sufficient capacity suction hood / industrial dust

collector attached to a bag filter at feeding door and same should must be operational at the
time of removal of steel scrap wire and char from the reactor.
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Suction hoods also to be installed at all the transfer points across the work zone such as at
char bagging area etc. to control fugitive emissions. All suction hood to be connected to a

common manifold leading to alkaline scrubber with mist eliminator attached with stack of 30
m height (installed for venting out flue gas emissions).
Unit to install PLC based auto activation of bypass arrangements for bypassing the pyro gas
from reactor to first separator tank in case of blocking /chocking of outlet vent inside the
reactor or direct bypass for flaring.
Unit to install Programme Logic Controller (PLC) based carbon monoxide (CO) gas sensors
connected with sirens (hooters) in case of release of CO.
The unit shall maintain a log book for recording the plant, operation, monitoring of the stack
emissions and ambient air quality, generation & utilization of wastewater & sale of various
products and by-products
A sensor for CO gas to be installed in the working area to ensure that concentration of CO
in the working area does not exceed the prescribed limits for occupational safety and health
as per Factory Act 1948. It will also be coupled with a warning /alarm system so that the
plant operator can take adequate steps to rectify the situation.
Sensors along with alarm system should be provided at all the transfer points throughout
the plant to detect any leakage of flammable vapours from the system.
The safety irlstruction for safe operation of plant will be displayed at the gate, plant working
area and other critical places. Further, training will be imparted to the workers for safe
operation of these plants.

3

4

5

6

7

8

9

10. On site emergency plan, as per the requirements under the Factories Act, 1948, will be made
and implemented to handle any accident, fire/ leakage or any other emergency situation. All
such measures shall include raw material storage, product storage and handling thereof.

11. Unit to maintain record on consumption of waste tyre along with details of its procurement
source, Details & quantity of products, details of actual users to whom products have been
sold

12. Unit to submit its annual report on the EPR Portal and also to the concerned SPCB providing
details on annual production of TPO, Char, Steel & other products including details of sources
of purchasing waste tyre and also details of actual users to whom products have been sold
within the time frame as prescribed on the Portal. The annual report to be supported with
electricity bills of the financial year for which annual return has been submitted.

13. Units have to report daily waste generation, disposal data on National Hazardous Waste
Tracking system as and when such system gets implernented by CPCB.

C. The Unit is partially complying w.r.t following points of SOP:

1. A permanent arrangement should be made for Nitrogen purging. Prefilled nitrogen gas cylinders
will not be allowed to use for purging. All units to have PLC based Nitrogen generator as per
the following requirement have PLC based Nitrogen generator as per the following requirement

2. Unit to install Programme Logic Controller (PLC) based system for control of temperature and
pressure inside the reactor

3. Waste Water should be treated in suitable ETP of sufficient capacity. Oily sludge should be
disposed through TSDF or can used to make char briquettes, for subsequent transfer /sale to
the cement manufacturing plants or other such industries having authorization for co -
processing or ETP sludge may be used for briquettes manufacturing. The briquettes so
manufactured shall be disposed through processing in cement kiln

4. Automatic control systems such as Programmed Logic Control (PLC) shall be adopted for
measurement and control of temperature and pressure along with safety inter-locks in case of
increase of ternperature or pressure to cut off heating of the reactor should be provided. It
should be ensured that the reactor is under positive pressure at all the time.

VJ T::q. 2{
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5, Fire detectors, sprinklers and fire hydrant with necessary pumping system and water storage
should be provided in the process area, product and raw material storage area.

Note : Details on Partial compliance have been detailed in Section 3.0

D. The compliance w.r.t following points of SOP could not be verified due to non-
operation of the unit:
1. Unit to comply with emission & effluents standards as prescribed by the concerned

SPCBS/' PCCs in consent to operate (CTO) under Air and Water Act. Further the
management of Hazardous waste generated has to be done as per the conditions
prescribed in the authorization issued by the SPCBs / PCCs under the Hazardous and
Other Waste (M & TM) Rules, 2016.

2. Unit to install Programme Logic Controller (PLC) based auto activation for stopping of
gas supply to the burner and for switching off the burners in case of increase of
pressure and temperature inside the reactor

3. At the end of the pyrolysis process the reactor has to be cooled before the removal of
char. During cooling process, the reactor should be purged with Nitrogen gas.

4. The removal of char should be started after the reactor temperature comes down to
below 50 C or first separator tank temperature comes down to 40 0C. The inside
temperature of the reactor should not exceed 500 QC and the first separator tank
temperature should not exceed 450 C during the entire batch operation.

5. Waste water (Pyro water/Purge water/Oil mixed water/oil water emulsion) generated
during the process should not be discharged anywhere and:

6. The transportation of Char should be done in bags (small or jumbo) in closed vehicles
to ensure that there is no spillage of char during their transportation.

7. The transportation of Tyre Pyrolysis Oi! (TPO) should strictly be done in closed tankers
to ensure that there is no spillage of TPO during their transportation.

8. Unit should carry out stack and ambient air quality monitoring for S02 PM and CO at
least once in six months from a recognized laboratory at identified monitoring location.

9. The transportation of Char should be done in bags (small or jumbo) in closed vehicles
to ensure that there is no spillage of char during their transportation

10. The char generated in the process shall be utilized either in coprocessing in the cement
industry or its quality be upgraded to Recovered Carbon Black (RCB). RCB may be used
as raw material for manufacture of new tyre and other processes

11. All the persons /workers in the premises should wear an air filter mask to avoid inhaling
of the fine char particles.

12. Unit will maintain good house-keeping and will ensure that no raw material products
and wastes get spilled inside or outside the plant.

13, Unit to carry out annual health check-up of all the employees working in the unit &
submit its report to concerned SPCBs/PCCs on annual basis

14. Workers should be trained to handle fire. Workers should be given mock drill exercise
for fire hazard incident. Assuming fire at the hatch door due to leakage of pyro-gas,
what action, the workers should do? Training to use CO type fire extinguishers. Regular
visit and inspection to check the training to workers

5. Compliance Status of the Actions Points proposed for the unit by Joint
Committee

A.fJ'r>
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2.

3.

4.

5.

Action proposed Compliance
status

Partial

S.No

Automatic control systems such as
Programmed Logic Control (PLC.) for
measurement and control of
temperature and pressure along with
safety intdr-lock in case of increase
of temperature or pressure to cut off
heating of the reactor
Sensorsw
all the transfer points throughout the
plant to detect any leakage of
flammable vapours from the system
Bypass arrangement for pyro gas
from reactor door to primary
condenser, Gas

1.

No

Partial

Fire detectors, sprinklers and fire
hydrant with necessary pumping
system and water storage should be
provided in the process area, product
and raw material storage area,

Partial

Provision for suction hoods over the
gate of reactor and char bagging
area,
Water sprinkler systeR
Mechanized arrangement for
removal of char and steel scrap and
arrangement of Nitrogen gas (N2)
purging to address environmental
and safety concerns.

No

Yes
Partial

Remarks

The unit has procured
PLC based system
however, the same was
not installed so far in
the unit.

Not found during the
visit.

The unit has made
arrangements for
bypassing of pyro gas
from the reactor for
direct flaring. Howeverthere was no PLC
based system installed
There wr
detectors alarms.
However sprinklers and
fire hydrant with
necessary pumpIng
system and water
storage was found.
No There were no
suction hood installed
as required in the SOP.
Provided
The unit has made
necessary arrangement
for mechanized
removal of Char
However, there was
only temporary
arrangement for
nitrogen purging. The
unit operates two
reactors; however, as
per the SOP for TPO
units, in case of two
reactors, a nitrogen
generator of capacity 5
Nm3/h along with a
storage tank of 1500 L
is required. Against this
requirement, only one
nitrogen cylinder of 300
L capacity was found
available at the site.
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Compliance
status

Yes

Action proposedS.No

8.

9.

To increase the height of its stack
upto 30 meters as per Consolidated
Consent & Authorization.
To develop green belt across its
periphery. The green belt may not be
less than 5'7, of the total area of the
blot in line with CPCB SOP.

To provide concrete flooring for
storage of Raw Material & End
Products as required under CPCB
SOP
To register under CPCB online Waste
Tyre EPR Portal as per the provisions
stipulated under schedule-IX of the
Hazardous & Other Waste (M&TM)
Amendment Rules, 2022 for
Utilization & Management of Waste
T' re
To remove the spillage of carbon
black immediately from the
agricultural land of complainant.

Yes

Yes10.

Yes11.

No12.

13. o
Land Use from concerned
department.

Remarks

Provided .

-nr ided

Provided

None

I f carbon
black was still found in
the cornplainant
agriculture land and
was not removed.

The complainant has
done sugarcane
farming in the soil
mixed with carbon
black.
As per the respondent
i.e M. s Dev Industries,
the complainant is not
allowed his entry in his
agriculture field and
due to which it is
unable to clean the
carbon char.

Relevant
photographs
provided in
Annexure-III

The land use of the unit
was agricultural at the
time of establishment,
However, the unit
informed that now has
been converted its land
use from agricultural to
non-agricultural vide
order dated
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Action proposed Compliance
status

Remarks

29.11.2025 Copy of
the order is provided at
Annexure - II

6. Conclusion:

In compliance with the Hon’ble NGT order dated 04.02.2026, CPCB has carried out inspection
of M/s Dev Industries for the verification of compliance of revised SOPs w.r.t TPO units dated
16.01.2024. As per the unit submission, it is lying closed sinceMay2025 and have not done
operation since then. Based on the availability of plant and machineries at the time of
inspection, the units have done various improvements as suggested in- the report of the joint
committee dated 17.03.2025, however, there are some non-compliances as detailed in section
4 of this report. Further, CPCB team could not verify compliances of some of the points of the
revised SOP due to non-operation of the unit which the SPCB may verify in case when the unit
becomes operational.

Inspecting Team

DLCA\'"
Puri
tist-C

V;rsha
’Scient
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Annexure II  
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Land ownership 
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TSDF Agreement 
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Annexure III 

 

Tyre scrap whole tyres /cut tyres / chips / shred /mulch 

 

After generation of pyro gas, the same is to be used for the purpose of heating reactor 
along with alkaline scrubber with mist eliminator attached. 
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Sealed reactor to control fugitive emissions 
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Temporary arrangement of  Nitrogen purging system. 
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Excess pyro gas flared through stack minimum height of 30 meter 

 

Programme Logic Controller (PLC) based system for control – not installed 
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Oil Collection System 

 

separator tank 
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ETP 
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Storage  
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Condenser  
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Carbon traces and Tyre Mulches were observed on the ground next to the plant 
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ABC type Fire Hydrant 
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Annexure IV 

S.No. Name Geotagged photographs 
1.   

 
 
 

Raw Material 
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2.   
 
 
         
 
 
 
 
             Reactors (2)  
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3.   

 
 
 
 
 
 
 
 
     BY Pass 
arrangements  
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4.   
 
 
 
 
 

ETP 

 
5. Oil Water – Separator 
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5.  Gas purification Tank 

 
6.  Oil Storage Tanks 
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7.  Multi-Stage 
Condensation 
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8.  Oil and Gas 
Separation   
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9.  Nitrogen Purging 
arrangement 
(Temporary) 
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10.  Dust Collector  
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11.  Cooling Tower (2)  

 
12.  Oil- Water Separator 

Tank 
 

 

49 / 133

806



13.  Oil Collection Tank 
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14.  Solenoid Valve  

 

51 / 133

808



15.  Electricity Control 
Panel 
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16.  Uninstalled PLC 
Device 
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17.  ABC Fire Hydrant 
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18.  Wood as an approved 
fuel 
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19.  30meter stack height 
as per CTO.  
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20.  Sealed DG Set 
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21.  View 1 
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22.  Carbon traces 
observed on the 
ground next to the 
plant 
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23.  Tyre Mulches were 
found in the ground 
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.ul57u 9pu p54¶.3u 4&9J54&3 17uu4 97J.04&3
V7J4xJV&3 .u4xpP 4ub cu3pJ
-ULJLQDO USSOLFDWLRQ JR/ 5s2e5eR

JQ WKH PDWWHU RI:
.KLVKP 9\DJL USSOLFDQW

EHUVXV

8WDWH RI 0WWDU VUDGHVK ’5UV, DHVSRQGHQWtVo

JQGH[
8U, 4R, VDUWLFXODUV VDJH QR,
n, 7HSRUW RI WKH 2RLQW xRPPLWWHH LQ WKH PDWWHU RI -ULJLQDO USSOLFDWLRQ JR/

5s2e5eR0 PKLVKP 6\DJL EHUVXV jWDWH RI MWWDU kUDGHVK p-UV/ EHIRUH
wRQ¶EOH JDWLRQDO GUHHQ 6ULEXQDO LQ FRPSOLDQFH ZLWK wRQ¶EOH JG6 RUGHU
GDWHG eu/5V/e5eR

t, &QQH[XUH±J U FRS\ RI wRQ¶EOH JG6 RUGHU GDWHG eu/5V/e5eR
h, &QQH[XUHCJJ U FRS\ RI &RQVROLGDWHG FRQVHQW pUXWKRUL]DWLRQ WR WKH

MQLW 4VVXHG E\ Mkk&P
e, &QQH[XUHCJJJ U FRS\ RI OLVW RI DWWHQGHHV GXULQJ LQVSHFWLRQ E\ WKH 1RLQW

&RPPLWWHH
m, &QQH[XUHCJX U FRS\ RI WKH OHWWHU IURP WKH MQLW WR Mkk&P UHJDUGLQJ LWV

QRQ3RSHUDWLRQ
a, &QQH[XUHCX kKRWRJUDSKV WDNHQ GXULQJ YLVLW RI VLWH
r, &QQH[XUHCXJ U FRS\ RI LQVSHFWLRQ DHSRUW FDUULHG RXW E\ Mkk&P RQ

eV/5V/e5eR
o, &QQH[XUHCXJJ &RS\ RI OHWWHU IURP bLVWULFW UJULFXOWXUH -IILFHU WR

Mkk&P DHJLRQDO -IILFH PLMQRU GDWHG VR/V5/e5eu
f, &QQH[XUHCXJJJ U &RS\ RI WKH OHWWHU GDWHG 5d/5s/e5eR UHJDUGLQJ

SHUPLVVLRQ WR ODQG FRQYHUVLRQ
nD, &QQH[XUHCJv U FRS\ RI MG\DP DHJLVWUDWLRQ &HUWLILFDWH IURP ILQLVWU\ RI

ILFUR0 jPDOO DQG IHGLXP HQWHUSULVHV tIjIHo

lLOHG E\ &GY, 7DMNXPDU
5Q EHKDOI RI xHQWUDO VROOXWLRQ xRQWURO .RDUG

VODFH: cHOKL
cDWHG: no,Dh,tDtm
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Inspection Report of the Joint Committee constituted by the Hon'ble NGT in
the matter of Original Application No. 03/2025, Shri Bhism Tyagi Vs.

Government of Uttar Pradesh & Ors.

1.0 Background

In the present matter of OA 03/2025 Shri Bhism Tyagi Vs. Government of Uttar Pradesh &
Ors before the PB-New Delhi of the Hon'ble NGT, the applicant (hereafter referred as
complainant) has raised complaint against a unit named Mis Dev Industries located at Village
-Jamaluddinpur, Post-Nagli Pathwari, Tehsil-Chandpur, District Bijnor-246727. The
complainant has alleged that the said Industry is operating in agricultural land without seeking
permission for change of land use and is making tarcoal and other products by burning rubber.
The complainant has further alleged that the smoke and ash generated by the industry is
adversely affecting the surrounding agricultural crops and posing serious health hazards to
the villagers.

While hearing the matter, the Hon'ble NGT, vide its order dated 24.01.2025 constituted a Joint
Committee comprising of representatives of Central Pollution Control Board (CPCB),
UPSPCB and District Magistrate, Bijnor and directed the same to meet within two weeks,
undertake visits to the site, look into the grievances of the applicant, associate the applicant
and representative of the concerned project proponent, verify the factual position and suggest
appropriate remedial action. The CPCB is the nodal agency for coordination and compliance
(Copy of Order at Annexure-l).

2.0 Brief about the Unit

i. Mis Dev Industries is located at Village Jamaluddinpur, Post-Nagli Pathwari, Tehsil-
Chandpur, District Bijnor-246727. The unit is situated in agriculture land and is
surrounded by four agriculture fields from three sides. The owner of the Unit has two
agricultural fields and the complainant has two agriculture fields around the unit.

ii. The Unit was established in 2018 and has· obtained Consent to Operate (CTO) from
UPPCB after establishment. Further, UPPCB has issued Consolidated Consent &
Authorization (CCA) to the Unit on 25.07.2023 and same is valid till 31.07.2028 (Copy
at Annexure-ll).

iii. The Unit is a recycling facility for Waste Tyres and using pyrolysis process for the
production of Tyre Pyrolysis Oil (TPO), Carbon black & Steel Wire. As per the CCA,
Unit is authorized for the production of TPO/Furnace Oil -2.5 MT/day, Carbon Black -
2.5 MT/day & Steel Wire -200 kg/day.

iv. The Unit has installed two Batch Technology based reactors of 10 MT & 8 MT capacity
respectively. As per the CCA, the unit is using wood as fuel for the initial heating of the
reactors, subsequently once the generation of pyro gas gets started, the same is used
for heating the reactors. The flue gas generated due to combustion of fuel is being
discharged through a stack of height 21 meters.

v. The unit is using water for both Industrial and domestic purpose. The waste water
generated through domestic activity is discharged into septic tank of capacity 1 KLD.
Waste water generated during industrial process Is reused after treatment through
EffluentTreatment Plant (ETP) installed by the Unit. The Unit has installed a ETP of 5
KLD capacity. The waste water generated is treated in the ETP through Collection

3
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I
vi.

Tank, Oil & Grease Trap, Coagulation and flocculation tank, Tube settler, Filter feed
tank, Activated Carbon Filter(ACF), Multi Grade Filter (MGF), & Sludge drying beds.
The unit is having regular electricity connection and has also installed two OG sets of
62.5 KVA and 15 KVA capacity and consent for it is obtained in the CCA.

4

3.0 Observations of the Joint Committee during the Inspection

In compliance of the above directions dated 24.01.2025, the Joint Committee comprising of
representatives from CPCB, UPSPCB and District Magistrate office carried out inspection of
the Unit on 07.03.2025 The list of attendees is enclosed Annexure-Ill. In compliance with the
Hon'ble NGT directions, both complainant & owner of the Unit also participated in the visit of
the Joint Committee. Following are the observations made during the visit:

i. The Unit was found to be non-operational at the time of inspection by the Joint
Committee. The Unit informed that it is non-operational since last one month due to
non-availability of the raw material i.e. Waste Tyre. Hence, the Joint Committee was
unable to examine functionality of the machineries including Pollution Control Devices
installed by the Unit. The Unit has also informed UPPCB about its non-operation vide
its letter dated 04.03.2025 (Copy enclosed at Annexure-lV).

ii. As per the provisions stipulated under Schedule-IX of the Hazardous & Other Waste
(Management & Transboundary Movement) Amendment Rules, 2022 for Utilization &
Management of Waste Tyre, the Unit is required to register itself as recycler at online
EPR Portal of CPCB for Waste Tyre. The Unit is however not registered at the said
portal and is carrying out business without registration.

iii. The Unit has installed two Batch Technology based reactors of 10 Metric Tonne & 8
Metric Tonne capacity respectively. The Unit is using wood (as per CCA) as fuel for
the initial heating of the reactors, subsequently once the generation of pyro gas gets
started, the same is used for heating the reactors. The flue gas generated due to
combustion of fuel is being discharged through a stack of height 21 meters. The Unit
has installed wet scrubber for control emissions from the flue gas. The unit has also
made provision for flaring of pyro gas in case of its excess generations or in case of
emergency (Photographs enclosed at Annexure-V).

iv. In the pyrolysis process, the waste tyre is fed into the reactors where it undergoes
heating in the absence of oxygen. During pyrolysis process the waste tyre gets
converted into Pyrolysis Oil, Carbon Black & Steel Wire.

v. The pyrolysis oil is produced as a result of condensation of gases generated during
the pyrolysis process. The Carbon Black & Steel Wire remains as residues in the
reactors. The reactors have provisions for collection of carbon black without opening
the reactors gate through screw conveyor process and the same prevents fugitive
emission of carbon black. The Steel wire is taken out from the reactors by opening its
gate after removal of carbon black. The units, however has not installed water
sprinklers to control fugitive emissions from the work place. The unit has also not
installed suction hoods at the opening of rectors and other transfer point for controlling
fugitive emissions as prescribed under Standard Operating Procedure (SOP) for
Recycling of Waste scrap for the recovery of Tyre Pyrolysis Oil, Pyro Gas and Char in
Tyre Pyrolysis Oil (TPO) Units" developed by CPCB. The unit is also not doing nitrogen
purging for removal of any pollutant from reactor before opening it as prescribed in the
said SOP. ·

vi. The unit was non-operational due to non-availability of raw material, hence no waste
tyre was found in the premises. The unit, however has not demarcated any area for
the storage of raw material. The Tyre Pyrolysis Oil was stored in storage tanks; the
carbon black was stored in HOPE bags in a storage shed. The steel wires were lying
in an open area (Photographs enclosed at Annexure-V).
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vii. The unit has not adopted safety measures such as Programme Logistic Control (PLC),
Sensors & Alarms for detection of gas leakage, Fire alarms etc as prescribed under
the SOP issued by CPCB for "Recycling of Waste Tyre Scrap for Recovery of Tyre
Pyrolysis Oil, Pyro gas and Char in Tyre Pyrolysis Oil Units". The unit has only installed
temperature and pressure gauges for monitoring of temperature and pressure in the
reactors and condensers as a safety measures. The Unit is having flaring mechanism
for control of excess pyre gas and prevention of any accident during the production
process. (Photographs enclosed at Annexure-V).

viii. The complainant i.e Shri Bhism Tyagi was also present during the inspection and
alleged that emissions from this unit has degraded soil quality of his fields and has
even impacted the productivity. The Joint Committee visited all the agricultural fields
around the Unit. The committee found that complainant has two agriculture
field around the unit. One located on the backside and one located on the lateral back
side of the unit. The agriculture field on the lateral back side belongs to complainant
had no agricultural growth and its soil was found to be mixed with carbon black
residues. The Committee further observed that there was spillage of residues of carbon
black in the agricultural field of complainant, which was occurred due to broken down
of one of wall of the Unit where carbon blackwas stored as reported by the Owner of
the Unit. (Photographs enclosed at Annexure-V).

ix. Representatives from UPPCB informed the joint committee that the complainant has
earlier submitted the complaint of the said Unit before UPPCB & District Magistrate. In
response to the same, UPPCB has carried out the inspection of the said Unit on
21.01.2025 but the unit was found non-operational at that time also (Copy of Inspection
report is at Annexure-VI). The Unit was also inspected by District Agriculture Office on
07.10.2024, Bijnor wherein it was found and reported by District Agriculture Office,
Bijnor that due to operation of the Unit there is no adverse impact on agricultural
productivity of the adjacent agriculture fields. Said report was communicated by District
Agricultural Officer, Bijnor to Regional Officer, Bijnor, UPPCB vide letter dated
15.10.2024. (Copy of letter dated 15.10.2024 is enclosed at Annexure-VII)

x. The applicant has also alleged that the owner of the Unit has not obtained permission
for change in land use as the Unit is situated at agricultural land. The unit owner
submitted before the committee that presently it is operating on agricultural land and
has applied for permission for land conversion on 06.03.2025. (Copy of the letter dated
06.03.2025 is given at Annexure-VIII)

xi. The Unit has obtained Udyam Registration Certificate bearing registration number as
UDYAM-UP-40-0015917 and certificated as Micro Industry under Manufacturing
category A from Ministry of Micro, Small and Medium Enterprises (MSME) (Copy at
Annexure-lX)

4.0 Major Violations observed :

4.1 Violation to CPCB SOP for "Recycling of Waste scrap for the recovery of Tyre
Pyrolysis Oil, Pyro Gas and Char in Tyre Pyrolysis Oil {TPO) Units" :
As per the provisions stipulated under Hazardous and Other Wastes (Management
and Transboundary Movement) Amendment Rules, 2022, CPCB has prepared the
SOPs for "Recycling of Waste scrap for the recovery of Tyre Pyrolysis Oil, Pyro Gas
and Char in Tyre Pyrolysis Oil (TPO) Units" and issued the same on 16.01.2024. The
SOP has been prepared based on studies carried out by CPCB along with IIT, Delhi,
NEERI & SPCBs in compliance to the order dated 06.01.2020 passed by Hon'ble
National Green Tribunal in the matter of O.A. 400 0f 2019. Based on studies, it was
observed that Advanced Batch Automated Process (ABAP) and continuous tyre
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pyrolysis process had no significant impact on ambient air quality. Therefore, for
standardizing the batch type pyrolysis operations, TPO Units shall only be allowed
provided with Advanced Batch Automated Process (ABAP). The said SOP was
circulated by CPCB vide email dated 19.01.2024 and letter dated 20.03.2024 to
SPCBs/PCCs for its implementation.
During the visit of Joint Committee, it was observed that the Unit has not provided
facility for recycling of waste tyre in line with the provisions outlined under afore-said
SOP of CPCB for "Recycling of Waste scrap for the recovery of Tyre Pyrolysis Oil,
Pyro Gas and Char in Tyre Pyrolysis Oil (TPO) Units" . As per the SOP the existing
Batch Process Units have to upgrade to Advanced BatchAutomated Process (ASAP)
Unit having features such as PLC based control arrangement, bypass arrangement for
pyro gas from reactor door to primary condenser, installation of gas sensors, pressure,
temperature gauges at reactor & storage tank, gas /fire alarm system, flaring of entire
pyr0 gas during emergency, arrangement for re-circulation of pyro gas for reactor's
heating, provision for flaring of pyro gas, suction hoods over the gate of reactor and
char bagging area, water sprinkler system and mechanized arrangement for removal
of char and steel scrap and arrangement of Nitrogen gas (N) purging to address
environmental and safety concerns.

4.2 Violation to Hazardous and Other Wastes (Management and Transboundary
Movement) Amendment Rules, 2022 regarding registration at CPCB EPR portal
for Waste Tyre:

During the visit, the Unit was found to be operating without obtaining registration of
Waste Tyre under EPR Portal of CPCB. As per Schedule-IX of the of the Hazardous
and Other Wastes (Management and Transboundary Movement) Amendment Rules,
2022, operation without registration is not allowed.

4.3 Violation regarding operation-of recycling plantatagricultural land:

During the visit, it was found that the Unit is operating in an agriculture land without
obtaining permission for change in land use. It was also observed that the owner of the
Unit did not take any corrective measures for removal of spillage of carbon black.

4.4 Violation to condition of CCA:
The height of the stack provided for the release of flue gases from the reactor installed
by the unit is 21 meters, however as per the CCA condition and per the CPCB SOPs,
the minimum height of the stack should be 30 meters.

5.0 Remedial Actions Proposed for the Owner of the Unit

Based on the findings made during the visit carried out by the Joint Committee, following

remedial actions are proposed to be taken by the Owner of the Unit

A. To upgrade its Unit to Advanced Batch Automated Technology Process (ABAP) as per

CPCB SOP dated 16.01.2024 for "Recycling of Waste scrap for the recovery of Tyre

Pyrolysis Oil, Pyro Gas and Char in Tyre Pyrolysis Oil (TPO) Units" and provide below

mentioned features:
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i.

ii.

V.

F.

vi.

Automatic control systems such
measurement and control f as Programmed Logic Control (PLC) for
in case ot increase otn,];"Pure and ressure alorg with safey inter-ioci
Sensors alon · h or pressure to cut off heating of the reactor
i@ea any.\.77j,zgm at'+i @- irons6 soiis viooiow ivie into

. mma e vapours from the system
" PP@ss arrangerent for pyro gas from reactor door io primary condenser,iv.

Fire detectors, sprinklers and fire hydrant with necessary pumping system and water
storage should be provided in the process area product and raw material storagearea, '

Provision for suction hoods over the gate of reactor and char bagging area
Water sprinkler system, and

Mechanized arrangement for removal of char and steel scrap and arrangement of
Nitrogen gas (N) purging to address environmental and safety concerns.
To increase the height of its stack upto 30 meters as per Consolidated Consent &
Authorisation.

To develop green belt across its periphery. The green belt may not be less than 5% of
the total area of the plot in line with CPCB SOP.
To provide concrete flooring for storage of Raw Material & End Products as required
under CPCB SOP.
To register under CPCB online Waste Tyre EPR Portal as per the provisions
stipulated under schedule-IX of the Hazardous & Other Waste (M&TM) Amendment
Rules, 2022 for Utilization & Management of Waste Tyre.
To remove the spillage of carbon black immediately from the agricultural land of
complainant.
To obtain permission for Change in Land Use from concerned department.G.

E.

D.

vii.
viii.

C.

8.

6.0Action Points proposed for UPPCB:
Based on the violations at Section 4.0 of this report, UPPCB to ensure that:

6.1 The unit does not operate unless compliance as at Section 5 .0 above are
complied.

6.2 Environmental Compensation is imposed for the above mentioned violations.
6.3 Upon removal of spilled carbon black,UPPCB to ensure re-assessment of the

complainant agriculture field by the District Agricultural Officer, Bijnor, to re-asses
the agricultural field and take appropriate actions

(Santos~mar Yadav)a"".""r ass#.District Magistrate Office-
Bijnor

ks
Regional Officer - Bijnor

Uttar Pradesh Pollution Control
Board

#-
(Me rl)

Sc-C, WI ivision
Central Pollution Control

Board
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) ---=-=·--1./PPCI! 

Uttar Pradesh Pollution Control Board 
Building. No TC-12V Vibhuti K.hand, Gomti Nagar, Lucknow-226010 
Phonc:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com 

188470/UPPCB/Bijnore(UPPCBRO)/CTO/both/BIJNOR/2023 
To, 
M/s 
DEV INDUSTRIES 
VILLAGE-JAMAL UDDINPUR, POST-NAGLI P ATHW ARI, 
TEHSIL-CHANDPUR, DISTT-BIJNOR ,BIJNOR,246727 

Date: 25/07/2023 

Application Id-
21959820 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated 
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution) 
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

CCA is hereby granted to DEV INDUSTRIES located at VILLAGE-JAMALUDDINPUR, POST-
NAGLI PATHWARI, TEHSIL-CHANDPUR, DISTT-BIJNOR ,BIJNOR,246727. subject to the 
provisions of the Water Act, Air Act and the orders that may be made further and subject to following 
terms and conditions :-
1. This CCA DEV INDUSTRIES granted for the period from 01/08/2023 to 31/07/2028 and valid for 
manufacturing of following products. 

s Product Quantity Unit 
No 
1 Furnace oil 2.5 Metric Tonnes/Day 
2 Carbon Black 2.5 Metric Tonnes/Day 
3 Steel wire 200 Kg/Day 

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) Treatment facility Dischar2e point 
Domestic 0lKLD Septic Tank 
Industrial NA NA 

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting 
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality. 

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to 
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises 
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as 
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard 

S.No. Parameter Standard 
1 pH 6.5-9.0 

Annexure II 
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2 BOD 30 ma/I 
3 COD 250 ma/I 
4 Oil & Grease 10 ma/I 
5 Total Susoended Solids 100 ma/I 

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained continuously so as to achieve the quality of the treated sewage to the following standards. 

IS No. I Parameters I Standards 
3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-i) The applicant shall use following fi}el and install a comprehensive control system consisting of control equipment as required with reference to generation of emissions and operate and maintain the same c~ntinuously so as to achieve the level of pollutants to the following standards. 

Air Pollution Source Details 

SNo. Air Type of fuel Stack no Control Height of Pollution Device Stack Source 
1 20 KVA& DIESEL 2 Particulate As per norms 15 KVA Matter DG SETS 
2 FURNACE WOOD/Bio 1 Particulate 30 Meter Stack 02 NO. Briqutte Matter Height from 500 kg/day Ground Level 

and wet 
scrubber as 

APCS 

Emmission Quality Standards 

SNo. Stack no Parameters Standards 
1 3 Particulate Matter As per norms 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be dispatched immediately 

... ~E~. 
(i) -~ 
(ii) ( 
5. C 
6.l 
tbi£ 
fr2 

·.11 
:, . 

\ 

(ii) The unit will not use any type of restricted fuel. 
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is \ required for meeting the ambient noise standards for night and day time as prescribed for respective areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. 

Standards for Industrial Commercial Residential Silence 
Noise level in Area Area Area Zone 
db(A) Leq 

Day Night Day Night Day Night Day Night 
Time Time Time Time Time Time Time Time 
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75 70 65 55 55 45 50 
.... 

9 Essential documents to be submitted by the Industry/Unit as Applicable:-
(i) ~vironment Statement in Form-V of Environment (Protection) Rules, 1986. 

40 

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area. 
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA. 
6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of 
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and 
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules. 
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of 
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as 
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of 
this direction, you are hereby directed to submit a barµc guarantee with minimum validity of one year of the 
amount equivalent to the su1n of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand 
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board. 
8. If the unit uses the ground water and requires the permission from SGW A/CGW A for water abstraction 
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the 
responsibility of the industry to comply with the various conditions of the NOC obtained from the 
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked. 

General Conditions:-
!. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three 
month from the laboratory recognized by the MoEF and shall report to the UPPCB. 
2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered 
outlet for the discharge of effluent or gases emission or sewage waste from the unit. 
3. Treated lndustial waste water and domestic waste ,vater shall be disposed jointly at one disposal point. 
The applicant shall provide discharge measurement equipment at final disposal point. 
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated 
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not 
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action 
shall be initiated against the applicant. 
5. The applicant shall maintain good house keeping. All yalves/pipes/sewer/drains etc. must be leak-proof 
6. The industry shall provide uninterrupted entry _to the STP/ETP inlet and outlet points, Air Pollution 
Control e_quipment and stack for smooth sampling/monitoring of efficiency of pollution control systems. 
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials. 
8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to 
occur in excess of standards laid down, such information shall be reported to the Board's offices and all 
other concerned offices. In case of failure of pollution control equipment, the production process connected 
to it shall be stopped with immediate effect. 
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack 
only. 
10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, 
it shall be imperative to stop production in the industry with immediate effect and such information shall be 
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by 
the Competent Authority. 
11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ 
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge 
point or emission point 
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..,,,, 

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along·with CCA., a<; may be necessary. 
't 

Specific Conditions:-
1. Strict compliance of points as described below are to be ensured and the compliance report should be submitted within a month. 
2. This consent is valid for the production of Furnace oil-2.5 MT/day, Carbon Black-2.5 MT/day and Steel wire-200 kg/day Only. 
3. The industry should be installed water meters at different points of water supply source. 4. Audited industrial balance sheet or C.A. certificate of total investment (Net fixed assets+ current assetscurrent liabilities) should be submitted within a month. 5. Environment statement should be submitted within the time frame (up to 30 September). 6. Rain Water harvesting system for conservation of groundwater should be installed and submit the compliance report within two month time. 
7. This consent is issued purely from an environmental angle and the Board shall not be responsible for any claim, counterclaim, ownership, partnership etc of the unit. 8. This consent is valid for only domestic discharge of0l KLD. 9. Exhaust pipe of20 KVA & 15 KVA DG Sets should be 1.5 meter & 1.5 meter high from nearby rooftop. 10. Air pollution control system such as wet scrubber, Chimney should be installed, operated and maintained is such a way that pollution quality has to be within Board norms. 11. The unit should be operated in such a way that ambient air quality must be within norms. 12. Industry shall develop Green Belt in a minimum of 33 percent area of Industrial premises as per the provisions laid down in office order no. H16404/220/2018/02 dated 16.02.2018 of U.P. Pollution Control Board. A copy of said office order is available on the website of U .P. Pollution Control Board www.uppcb.com 
13. Unit should comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as Amended and Environment (Protection) Act, 1986, and the direction issued by Hon'ble National Green Tribunal, New Delhi. 
14. Unit should be complied the Solid Waste Management Rules, 2016. 15. Unit shall obtain NOC for abstraction of ground water from UP Ground water department and submit in this office. 
16. The order passed by Hon'ble NGT regarding the industries producing tire pyrolysis oil from waste tire scrap will be valid for the industry. 
17. The compliance of the S.O.P. issued by the industry for the production of tire pyrolysis oil from waste tire scrap should be ensured. 
18. The affidavit dated-25.07 .2023 sent by the industry regarding conversion of batch process plant into continous plant and establishment of effluent treatment plant of sufficient capacity per SOP and compliance of SOP should be followed literally the compliance regarding conversion sh6Ul'd be done earliest. 
19. This consent deemed cancelled in the condition of if any valid complaint received to this office and in case of non compliance of the consent condition. This consent will be revoked without any further notice/ information. 

Copy to: 

Olgltllly ilgntd V.. byV!jly IJ ayo.1.e:.2023.01.2s 
1 a: 12:48 +os'30' Regional Office 

C 
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Chief Environment Officer, Circle-7, U.P. Pollution Control Board, Lucknow. 

UPl'CII ~~LIFE- q4fq(o1 t~Gflqtf 
(Lifestyle For Environment ) 

GMefilt l~dl lfiT ij~W 

• ~~~a,-~~mcn-~~~~rcfTT"t<4~a, eflilf 4) 41~,1 

V•• Olgltalyslgnedby 

I Jay ;_20uo1~~ 
Regional ~Mee 

,'¥~ LiFE 
Life~tyle for '-TV · Environment 

• ijcfi~ -~ :aq~1•1 ½ltfkcfi :a~,~ ~, o~'ITTt, iiAiii, ~. 3Ilft cfil -3q41., ~it~ 
qqf<:HUI fclcfi~q"j cfil•iiit/m ~rt~ (fl' cf,?.<1(1 I 

• :aq4l•i 4-tlfkcfi -3<4il~ VlOl1' cit"~~ 4-ttt'f?.cfi * af'J1ltf * cf>T-3441•1 m-iw.r 
~375 ~~'-M G'ioTTT(41tfkcfi) ~'cfiT-d~Nf-1 cfiiltfl iiTI fi~dl 

• (~ ~cN'1l41) cfiT e'jfitd cfijqfrqq'1 2030 WNlT 14 m cf;t 
61fiHhti ~~~ijcfidl ~, ~,~~*~ffl, it~tf>Tmrn.JifoT~ .:.? 
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0. 75 ~Pllf-1 acti f-~ cfiT 3-1ifsfiuf '1TT ecfidl f-~ cfi 1"4'411 4tffct<ufttf 
GfqT iiTI e cfi d I t' 

/ 

• ~iii"@"~ - ffi cf<fT 3'Tffl i:41~i:4 if qflq~..f 3lfcf:?<Ptidf ~- cf<fT 64Rfi•ld «? 
ffliT cfi ii <1-11 ffl' ~, 3f?.1cfr it c1T cf.R i if mrnPf ct?t- mm cR 
e1?:f>J1Acti qflq~t1 rn: fcl=q ,< 

• ~~qr~~cfil:r'orn"~cfiTJffi~'1 ~aft"l-~¼413ncfi<ut cR 
• -a 4 41 .n rrn:r e, it 41 m V1-rrn' 3NqT A cfiaN e fifiq m c1i1 e ~, q a, ?r e Ii, '11 cri-

qlT q §ii, { e cfidl t , at 14 41 .n /trnl e, Ii u1 i1 ~q--, (cflff cfi'-41 ~) ffi" -e- 15 
il::ii'1 cfn" ;:re-~~ atii ltf I \lfl ftcfid I t 

• ri • -34~('ffi ~TITT -34 '-fM trrft cfit cit" 30 - 40% Qcfi ijcfid I ~I 
'344l•i ~;r~~~ct?r~m-lW-f« 9 f{Rlt4'1 ~trr;ft ijcfidl 
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U.P. Pollution Control Board 

CONSENT ORDER 
, 

Ref No°' - 41792/UPPCB/Bijnore(UPPCBRO)/CTO/air/BIJNOR/2018 Dated : 22/12/2018 

To, 
Shri SACHTN KUMAR 

Mis DEV INDUSTRIES 
VILLAGE-JAMALUDDINPUR, POST-NAGLI PATHWARI, TEHSIL-CHANDPUR, DISTT-

BIJNOR ,BIJNOR,246727 
BIJNOR 

Sub: Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended) 

to Mis. DEV INDUSTRIES 

Reference Application No. 3872968 Dated: 22/12/2018 

l. With reference to the application for consent for emission of air pollutants from the plant of Mis 

DEV INDUSTRIES. under Air Act 198 I. It is being authorised for said emissions, as per the 

standards, in environment, by the Board as per enclosed conditions . 

2. This consent is valid for the period from I 5/12/20 I 8 to 31 /0712023 . 

3. Jnspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board 

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the 

Air (Previntion and Controt of PolJution) Act, I 981 as amended. 

This consent is being issued with the permission of competent authority . 

Enclosed: As above 
(condition of consent): 

For and on behalf of U.P. Pollution Control Board 
Digitally signed by GIRISH CHANDRA 
VERMA 
Date: 2018. 1.7,.~2 17;.20:23 +05_'..lO' 

I<eg1onal ufficc1· 

Copy to: Chief Environment Officer, Circle-7, U.P. Pollution Control Board, Lucknow. 
Dig.,ally signed by GIRISI I CHANDRA VC:RMA 
Date: 2018.12.22 17:20:48 +05'30' 

Regional Officer 
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I. 

U.P. Pollution Control Board 

Dated : 22/12/2018 

CONDITIONS OF CONSENT 

This consent is valid only for the approved production capacity of Furnace oi/-2.5 TPD, Carbon 

Black-2.5 TPD and Steel wire-0.2 TPD .. 

2(a). The maximum rate of emission of flue gas should not be more than the emission norms for the 

stacks. 
Air Pollution Source Details 

S.No Air Polution Type of Fuel Stack No. Parameters Height 

Source 
1 Furnace Wood 500 02 Particulate 11 mfr. 

kq/dav Matter 

2 20 KVA and Diesel ..) 01 Particulate 1.5 mtr. and 

15 KVA D.G. Matter 1.5 mtr. 

Set 

2(b) . The emissions by various stacks into the environment should be as per the norms of the Board . 

Emission Quality Details Detail 

S.No Stack No Parameter Standard 

1 02 Particulate Matter 750 ma/M3 

3 . Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or 

otherwise mandatory . 

4. The equipment for air pollution control system and monitoring ,as proposed by the industry and 

approved by the Board should be installed in their premises itself . 

5 . The modification or installation in the existing pollution control equipments should be done only by 

prior approval of Board . 

6. The operation of air pollution control system and maintenance be done in such a way that the 

quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF & 

CC/or otherwise mandatory . 

7 . Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF 

& CC/or otherwise mandatory . 

8. The unit should submit the stack emissions monitoring report within one month from issuance of 

consent order along with the point wise compliance report of the consent order . Further quarterly 

monitering report should be submitted . 

Specific Conditions: 
Digitally signed by 
GIRISH CHANDRA 
VERMA 
Date: 2018.12.22 
17:21:11 +05'30' 
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MIS DEV INDUSTRIES, VILLAGE-JAMALUDDINPUR POST-NAGLI PATHWARI TEHSIL 
cf-lANDPUR, DISTT-BIJNOR. ' , -

I. Strict ~omdpli~n?e of points as described below are to be ensued and the compliance report should 
be subm1tte w1thm a month. 
2. ~ir rollu~ion control system such as Wet Scrubber, Chimney should be installed, operated and 
mamta~ned IS such a way that pollution quality has to be within Board norms. 
3. Th~ industry ~houl~ be operated in such a way that ambient are quality must be within norms. 
4. This consent IS vahd for production capacity of Furnace oil-2.5 TPD, Carbon Black-2.5 TPD and 
Steel wire-0.2 TPD. 
5. Audited ind~str:i~I. balance sheet or C.~. certificate of total investment (Net fixed assets+ current 
asset- current hab1ht1es) should be submitted within a month. 
6. Enyironment statement should be submitted within time frame (up to 30 September). 
7. Ram Water harvesting system for conservation of ground water should be installed and submit the 
compliance report within two month time. . 
8. This consent is issued purely from environmental angle and the Board shall not be responsible for 
any claim, counter claim, ownership, partnership etc of the unit. 
9. Height of Chimney of Furnace should not be less than 11 meter high from the ground level. 
I 0. Unit should comply the Hazardous and Other Wastes (Management and Trans boundary 
Movement) Rules, 2016. .• .. 
11. At least 20% bio fuel such as bio brackets must be used in vour Industry as per avatlab1hty. 
12. Unit should be submitted desired NOC/Licenses/Permissio~ of other Gov. Department within one 
week. 
13. The Unit shall develop Green Belt in minimum 33 percent area of Industrial premises as ~r the 
provisions laid down in office order no. HI 6404/220/2018/02 dated 1_6.02.2018 of U.1~. Pollutmn 
Control Board. The copy of said office order is available on the website of U.P. Pollut1on control 
Board www.uppcb.com. 
14. Furnace Ash should be disposed for earth filling in low lying area. 
15. Height of flare stack should be 30 mtr. For Ground level. . 
16. Notification no-12-40/2013-HSMD, Dated-05.06.2016 of Moef & cc, should be complied. 
17. Closed loop circuit should be used for Carbon Black Handling. 

Issued with the permission of competent authority. 

For and on behalf of U.P. Pollution Control Board . 
Digitally signed by GIRISH CHANDRA VERMA 
Date: 2018.12.22 17:21:32 +OS'30' 

Regional Officer 
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I 
1 
' 

U.P. Pollution c 
ontrol Board 

CONSENT ORDER 
ef NO·~ fi19s/UPPCB/Bijnore(UPPCBRO)/CTO iJNOR/2018 /water/B 

Dated : 22/12/2018 To, 
Shri SACHIN KUMAR 
M/s DEV INDUSTRIES 
VILLAGE-JAMALUDDINPUR POST BIJNOR ,BIJNOR,246727 ' -NAGLI PATHWARI, TEHSIL-CHANDPUR, DISIT-BIJNOR 

Sub : Consent under Section 25/26 of Th W . (as amended) for discha f ffl e ater (Prevention and control of Pollution) Act, 1974 rge o e uent to Mis. DEV INDUSTRIES 
Reference Application No :3873189 

Dated :22/12/2018 
1. 

2. 
3. 

For di~posal of effluent into water body or drai~ or land under The Water (Prevention and control of Pollution) Ac~, 1974 as amended (here in after referred as the act ) M/s. DEV INDUSTRIES is ~e~eb~ aut~onzed by the b_oard for discharge of their industrial effluent generated throu_gh E'!'P for trngatton/nver through dram and disposal of domestic effluent through septic tant/soak pit subJect to general and special conditions mentioned in the annexure ,in refrence to their foresaid application . This consent is valid for the period from 15/12/2018 to 31/07/2023. 
In spite of the conditions and provisions mentioned in this consent order UP Pollutio~ Control Board reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the \Yater (Previntion and Controt of Pollution) Act, 1974 as amended . 
This consent is being issued with the permission of competent authority . 

For and on behalf of U.P. Pollution Control Board Digitally signed by GIRISH CHANDRA 
VERMA 
Date: 2018.ll-22 17~04:01 ~eg1ona u111cer 

Enclosed : As above 
(condition of consent): 

Copy to: Chief Environment Officer, Circle-7, U.P. Pollution Control Board, ~~~~1~~~;dbyGIRISHCHANDRA 
VERMA 
Date: 2018. l 2.2J,.17:04:42 +~'3Q'ffi Keg1ona1 u 1cer 

A_. 
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I 

V.P. POLLUTION CONTROL BOARD 

to consent issued to Mis.DEV INDUSTRIES 
tire 

;f 
t order No. 3873189/ Water 

vide 

,LUCKNOW 

,,5eJ1 
/JI' CONDITIONS OF CONSENT 

Dated : 22112/2018 

/. B~~~1~2~~s}~t~sa~~lift~~
1:r ;;_t~; tl~~ved production capacity of Furnace oil-2.5 TPD, Carbon 

2. The quantity of maximum daily effluent discharge should not be more than the following · 

Effluent Discharee Details 
S.No Kind of Effulant I 

Maximum daily 
I 
Treatment facility and 

discharee.KL/dav discharf!e voint 

1 Domestic 01 Septic Tank 

2 Industrial 00 ETP 

3. Arrangem~nt should be made for collection of water used in process and dome~tic_ effluent 

separately m closed water supply system. The treated domestic and industrial effluent 1f discharged 

outside the premises, if meets at the end of final discharge point, arrangement sh?uld be ma_de for 

measurement of effluent and for collecting its sample. Except the effluent mformed !n the 

application for consent no other effluent should enter in the said arran~ement~ fo: collect,on of 

effluent. It should also be ensured that domestic effluent should not be discharged m storm water 

drain . 
4 a. The domestic effluent should be treated in treatment plant so that the should be in. conformity with 

the following norms dated treated effluent 
Domestic EffuJant 

S.No Parameter Standard 

1 Total Susoended Solids 100 mall 

2 BOD 30 mall 
- 250 mall 

3 COD 
>---

4 Oil & Grease 10 mall 

4 b. The industrial effluent should be treated in treatment plant so that the treated effluent should be in 

conformity with the following norms .. 

5. 

6. 

7. 

8. 

Industrial Effulant 

S.No I Parameter I Standard 

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from 

washing of floor and equipments etc should be treated before its disposal with treated industrial 

effluent so that fr should be according to the norms prescribed under The Environment (Protection) 

Act,1986 or otherwise mandatory. 

The other pollutant for which norms have not been prescribed, the same should not be more than the 

norms prescribed for the water used in manufacturing process of the industry . 

Th~ method for collec~ing industrial and domestic t?ffluent and its a!1aJysis should be as per JegaJ 

Indian standards and rts subsequent amendments/standards prescnbed under The Environment 

(Protection) Act, 1986. 

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and 

disposed of on one disposal point. This common effluent disposal point should have arrangement for 

flow meter/V Notch for measuring effluent and its log book be maintained . 

Specific Conditions: Digitally signed by 
GIRISH CHANDRA 
VERMA 
Date: 2018.12.22 
17:05:29 +05'30' 

--"' Jr') 
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tNDUSTRI ES, YILLAGE-JAMALUDD t.ffoiuR, DISTT-BIJNOR. INPUR, POST-NAGU PATHWAR!, TEHSIL-
1/f-

l : t comp I iance of points as described below b . /. SIIIC ·ued within a month. are to e ensured and the compliance report should 
esubr~t . 

2b The industry should be mstalled water meter at different po,·nts of t 
1 

• • t • l'd c d • • wa er surp y source. 
3 This con sen is va 1 •Or pro uction capacity of Furnace oil-2 5 Tl>D c, ·I 01, k 2 5 TPD d 
• • o 2 TPD • , c11 Jon ttc - . an 

Steel wtre-.. . • 
4. Audited md~st~t~l.balance sheet or C.A. certificate of total invcslmcnl (Net fixed assets+ current asset- current hab1ltt1es) should be submitted within a month. 5. Environment statement should be submitted within time frame (up lo 30 September). 6. Rain Water harvesting system for conservation of ground water should be in~talled and submit the compliance report within two month time. · . 7. This consent is issued purely from environmental angle and the Board shall not be responsible for any claim, coun~er cl~im, ownership, p~rtn~rship etc of the unit. 8. This consent 1s valtd for only domestic discharge of l KLD. 9. Water Pollution Activity in the process is n~t allowed. . . . . Don't discharge IO. Treated effluent should be totally recycled m process /used m 1rngat10n purpose. any industrial effi uent from the unit.. . . tro 

I 
of Po II ution) Act 197 4 11 Unit should be comply the prov1s1ons of Water (Prevent.ion ~nd ~on d by Hon'ble National as Amended and Environment (Protection) Act, 1986, and d1rect1011 issue Green Tribunal, New Delhi. R I 2016 12 Unit should be complied the Solid Waste Man~gement u es, . 13: The industry should be proper disposed th~ so~ ~ast{Management and Trans boundary 14. Unit should comply the Hazardous and Ot er as es Movement) Rules, 2016. 

Issued with the permission of competent authority • \. d " 
Up Pollution Control Boar . For and on behalf of • • . . . dbyG1R1sHcHANDRAVERMA D191tally s1gne 1 0S'30' Date:2018.12.2217:06~0 + I Officer Regaona 
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• 

• S.No Name designation 

1. 
~rn 1"1~\ 

i • • IRet~ ~-
3. :( 

4. ,,._(l~l 

5. v1-SA'1 ~-~Ml.t,-Jliiw-
6. 

~\ \'O .9 f\ 
7. t1Ec: TU fol{ 71 ~(..- (_ 

• 8. 
C, .-15 

9. 

10. 

11. 

List of Attendees 

Agency/Organization \ Contact details/ Mail \ Signature 

'{ ) /vu, • ..1,_ \J (. 
, I) )j'WV'C 

j) \/ \ ¥-0 - ~:S-t-J'Ot - \J. 

---!Efo~L- Cltltr'VftJ' 
up P• t· & , a.:s~~ 

P. '7 .c_ & i~ 
Ce n1 ,--aJ.., r~ 11 u h'l)n 

Ct, YJ fro • 

- UL,B/J.tG_,~ .. 

ID. 

c \22~lo 5j 
9:,.-~£tl/~~ 

C), S"Cf ~\ Y7 _g 

q+J++''9og 
1--ll~i l &q ( 
l&jq~9 \t-5t 
qql~t>qlio34 

1 60 i--36 e-,J 

Annexure-IV     Annexure - III
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/ 

I 
\ ' ' 

~~il~--DEV INDUSTRIES ___ __ 
o~ -b"3 - :102 rRubber Processed Oil, Carbon, Steel Wire etc. 

1 

\._C 

14--,1-3 ci,,., ) ?r0Ne-hr 

~~l~o)s-
~v 7 nd46~1f6' 

:Jf'iq-J A L u d J/.,, f u:r Is~ o R 
91t9~~19,g, <1'·-rr~,~y9~~ 

FACTORY: JAMALUDDINPUR, POST. NAGLI PATHWARI, TEHSIL CHANDPUR, DISTT. BIJNOR (U.P.) 

OFFICE : TYAGI MARKET, ABDULLAPUR, DAHANA SAIDPUR BATTA P.O. NAGLI PATHWARI DISTT. BIJNOR 

• Mobile : 09758664935 • E-mail : sachinstyagi1987@gmail.com 

Annexure-III

Annexure-III

Annexure - 
IV
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Annexure-V
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5. 

6. 

7. 

(2) 

'i3<Rr Cfi'r ¢ I l.lfc.1 ll "[RT f.!1 i\1!f -zi'rul .ff ci; 
"'ff0-188470 / ~q'j~,fl /f.lGFlh•(~ cft~Ml.3lRal'r) ;~3l'r /i!'r2l / 

f.1"141'</2023 f.Hi<li-25.07.23 llRf m@ ~ot}oal'ro f.l7fu' '$1' 2l'r. 
fuit1<61 ~tltll fG;:fl<f>-31.07.2028 (lq) t I 

<iHl'-11.l ;aitil•t <ii) Rl,i::fl l!i1 lllf.lel'N tcileci,1-if '$1' cZlcl~ 

wfi 7l<fi I 
Rilai • ~. f.iwllil <ii' 9-:li<li--13B3/4-~/~0;gtollo3l'r0 / 

2024-2s/ ~1icb~1s.10.2024 -ct; mxr \JcRf cfi tfil161-1 ~(Act,c 

· tfHi c1I ffi H Wffcf -;:r ffl · m- xi kl .\:1 -if 3l I ,[,c:£1 J "Q ftl d 31Rf-'Qrn' . ,. • 

. l'J<fi fGl-a.c6) \:bl~IMffi -t1C1'~ I 

eq~cffi Pt~a:tu1 311&l~ 3iflrq 31,ct~~q; <t>14q1t) tg Mtga r 

(~ qJG-.cl) 
~03TRO'qCpO 

~) 
afcR~ 

c~o!c-~~~ 

•=11 tl iii c1 i5 i-1 G I '< 
'30JTO Sl~~I ~4~01 , '30lTO J?l<1;:;;iu1 

• ~uiq)'{ J , 

• 
\i 6~ ct-i:I i G 

~uJ;{J'< f, fGtcll-nl\il;:fl~ I 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

in 

ORIGINAL APPLICATION NO. 03/2025 

In the Matter of: 

BhishmTyagi                                        ….. Applicant 

Versus 

State of Uttar Pradesh &Ors.                               ………..Respondent(s)  
INDEX 

S. 

No. 

Particulars Page 

No. 

1. Reply on behalf of Central Pollution Control Board, Respondent No. 

06, in compliance of Hon’ble NGT Order dated 13.11.2025 in O.A. No. 

03 of 2025.  

  

2. ANNEXURE-I A copy of the Hon’ble NGT order dated 13.11.2025.   

3. 
Annexure-II A copy of the inspection report of the Joint Committee 

constituted by the Hon'ble NGT. 

 

4. Annexure- III A copy of Standard Operating Procedure(SOP) for 

Recycling of Waste Tyre Scrap for the recovery of Tyre Pyrolysis Oil, 

Pyro Gas and Char in Tyre Pyrolysis Oil (TPO} Units issued vide dated 

16.01.2024 

 

 

Place: Delhi                                                            Filed by: Adv. Atif Suhrawardy 

Date: 01.01.2026           On behalf of Central Pollution Control Board 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

IN
ORIGINAL APPLICATION NO. 03/2025

IN THE MATTER OF:

BhishmTyagi Applicant
Versus

State of Uttar Pradesh &Ors. Respondents

RESPONSE ON BEIIALF OF CENTRAL POLLUTION
CONTROL BOARD, i.e. RESPONDENT NO.6

MOST RESPECTFULLY SHOWETH:

1. That, Hon'ble NGT vide order dated 13.11.2025 has impleaded Central

Pollution Control Board (hereinafter referred to as CPCB) as Respondent

No. 6 and directed to file the response in the above matter. Thereby, the

response is made in succeeding paragraphs. The order reads as:

In view of the facts and circumstances of the case, we consider

presence of CPCB to be essential for just and proper adjudication
substantial environmental questions involved in the case.

Accordingly, CPCB is imF)leaded as respondent no.6.

. ....... .1n its response, CPCB shalt specipcally respond to the aspect

as to whether the industrial activity in question required prior
environmental clearance and also to the

violations on the part of the respondent noS.

-onmeyrtalasl)ec:

R&w. No. 46079

1
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A true copy of the order dated 13.11.2025 passed by this Hon’ble
Tribunal has been marked and annexed hereto as ANNEXURE-l.

2. That, CPCB is constituted under Section 3 of The Water (Prevention and

Control of Pollution) Act, 1974. It performs the functions under The

Water (Prevention and control of Pollution) Act 1974 (hereinafter Water

Act), The Air (Prevention and control of Pollution) Act 1981 (hereinafter

Air Act) and The Environment (Protection) Act, 1986.

3. It is further submitted that the State Pollution Control Boards/Pollution

Control Committees (hereinafter referred to as "SPCBs/PCCs") have been

constituted in States/UTs under the Water Act, 1974 and the Air
Act, 1981 to perform their functions and implement the provisions of
these Acts in respect of territories falling in their respective territorial

jurisdiction.

4. The matter under consideration is a complaint filed by the applicant, Shri

BhishmTyagi against industry named, M/s. Dev Industry in village
Jamaluddinpur, Tehsil Chandpur, District Bijnor, Uttar Pradesh for

operating in violation of environment norms. The applicant has alleged

that project proponents of M/s Dev Industry have illegally setup above

said industry in District Bijnor, Uttar Pradesh on agricultural land without
seeking permission for change of land use and are allegedly making tar

coal and other products by burning rubber. It is also alleged that the

smoke and ash generated by the industry are adversely affecting the

surrounding agricultural crops and pose serious health hazards to the

villagers.

I

\

2
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5. The Hon’ble NC,T vide its order dated 24.01.2025 directed for
constitution of a Joint Committee comprising of representatives of the

Central Pollution Control Board (CPCB), Uttar Pradesh SPCB (UPPCB)

and the District Magistrate, Bijnor and directed the committee to
undertake visits to the site, look into the grievances of the applicant,

verify the factual position and suggest appropriate remedial action. The

CPCB was made the nodal agency for coordination and compliance.

6. In compliance with the above direction, a joint committee was constituted

with representation from CPCB, UPPCB (RO Bijnor) & District
Magistrate, Bijnor. The Joint Committee carried out an inspection of the

unit on 07.03.2025. The inspection report of the joint committee was

submitted before the Hon’ble NGT on 17.03.2025. The inspection report

included observations of the joint committee, Remedial actions and action
points for UPPCB. The inspection report of the Joint Committee is at
Annexure-II.

7. That the Hon’ble NGT vide order dated 13.11.2025 in the instant matter

has specifically sought response from this answering respondent on the

following two aspects:

a. As to whether the industrial activity in question required prior
environmental clearance.

b. Aspect of environmental violations on thI

Dev Industry

no.5. i.e M/s

IQ-'-Gpa

3
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In compliance to the aforesaid order dated 13/1 1/2025 of the Hon'ble

NGT, this answering Respondent No 6 hereby submits response to the the

queries of the Hon'ble NGT as under:

Response to the aspect as to whether the industrial activity in
question required prior environmental clearance.

The requirements related to obtaining prior environmental clearance are

dealt under Environmental Impact Assessment (EIA) Notification 2016.

As per the EIA notification 2016 dated 14.09.2006, the required

construction of new projects or activities or the expansion or

modernization of existing projects or activities listed in the Schedule to

this notification entailing capacity addition with change in process and or

technology shall be undertaken in any part of India only after the prior
environmental clearance from the Central Government or as the case may

be, by the State Level Environment Impact Assessment Authority, duly

constituted by the Central Government under sub-section (3) of section 3
of the said Act, in accordance with the procedure specified hereinafter in
this notification.

Pr$\+s per the notification, the projects/ activities falling under Category A of

(§{_ MOle' ):}}e Schedule will be dealt with by the Central Government in the Ministry
\.. y -//Jf E,,i„„m,,t, F„„t & Cli,„,t, Ch,"g'. While the project/activities

~CP under Category B will be dealt with at the State level by the State

Environment Impact Assessment Authority (SEIAA). Hence on the basis

of the same following is submitted:

+ Schedule referred in the EIA Notification 2006 do not list Tyre Pyrolysis

activities in category A or Category B, hence there is no requirement of

4

327

125 / 133

882



Prior Environmental Clearance for the Projects/Activities related to Tyre

Pyrolysis Oil production from Waste Tyre recycling Unit.

• However, the establishment & operation of a Waste Tyre Recycling

Processing Unit for the production of the tyre pyrolysis oil requires the

unit to obtain Consent to Establish & Consent to Operate under the Water

Act 1974 and the Air Act 1981. The Unit is also required to take
authorization under the Hazardous & Other Waste (M& TM) Rules,
2016==n•Hl•

Under the Hazardous & Other Wastes (M& TM) Amendment Rules,

2022, all the waste Tyre Recycling Units, including units producing Tyre

Pyrolysis Oil (TPO) are required to get registered at the Waste Tyre EPR
Portal.

The Unit has obtained Consent to Operate (CTO) from UPPCB under

the Water (P&CP) Act 1974 and Air (P&CP) Act 1981 on 22.12.20218.

Further, UPPCB has issued Consolidated Consent & Authorisation

(CCA) to the Unit on 25.07.2023 and the same is valid till 31.07.2028

(Copy at provided in the report at Annexure-I).

However, as per the Hazardous & Other Wastes (M& TM) Amendment

Rules, 2022, the unit is not registered at Waste Tyre EPR Portal.

b. Response to the aspect of environmental violations on the part of
respondent no.5. i.e Dev Industry

The Joint Committee constituted by the Hon’ble NGT carried out an

inspection of M/s Dev Industry and reported the following major violations:B
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S.NoI Major Violations
o

lfor "Recy,lir,g ,f w„t,
jscrap for the ,eco„„y ol

yre Pyrolysis oil, Pyrol

Fas and Char in Tyrel
'yrolysis oil (TPO)I

IUnits"

Details

• As per the provisions stipulated undei

Hazardous and Other Wastes

(Man,g,m,„t ,„d T„„,b,„.d„y
Movement) Amendment Rules, 2022

CPCB has prepared the SOPs fOI

"Recycling of Waste scrap for thI

recovery of Tyre Pyrolysis Oil, Pyro Gal

and Char in Tyre Pyrolysis Oil (TPO
Units" and issued the same on 16.01.2024.

• During the visit of the Joint Committee, i
was observed that the Unit has n01

provided a facility for the recycling o

waste tyres in line with the provisions
outlined under the afore-said SOP o
CPCB for "Recycling of Waste scrap fot

the recovery of Tyre Pyrolysis oil, Pyrol

Gas and Char in Tyre Pyrolysis Oil (TPO)

Units". As per the SOP the existing Batch

Process Units have to upgrade to
Advanced Batch Automated Proces:

(AB AP) Unit having f,,tu„, ,u,h a, PLC
based control arrangement, bypas:

arrangement for pyro gas from reactot

door to primary condenser, installation o
gas sensors, pressure, temperature gauge

at reactor & storage tank, gas /fire ala
system, flaring of entire pyro gas dunn:

/#> W
IOI ,La&g4:CW ~~lI

gMTRy
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emergency, arrangement for re-circulatiol

of pyro gas for reactor's heating, provisiol

for flaring of pyro gas, suction hoods ovel

the g,t, of reacto, and char bagging area,

water sprinkler system and mechanize1

arrangement for removal of char and steel

scrap and arrangement of Nitrogen gal

(N) purging to address environmental anI

safety concerns.

2. 1\1 1 to bI

d Other Wastesjoperating without obtaining registration o'

I(Management andwaste Tyre under EPR Portal of CPCB. Asl

ITransboundary her Schedule-IX of the Hazardous and Othet

bv,m,nt) Am,.dm,dw„t„ (M,„,g,m,nt and Transboundat

ules, 2022 mgardinqMovement) Amendment Rules, 2022, operaan
registration at CPCBbithout registration is not allowed. /Wf Ne
EPR portal for Wastel ((+ (WR.T'Hd):

===$\of
:#

Tyre
3. me s found that the Unit

joperati,n ,f „,y,lingl,p„,ting in ,n ,g,i„,Itu„ 1,nd with,„'
hlant at agricultural land: lobtaining permission for change in land use. I1

'as also observed that the owner of the Unit dil

lot take any corrective measures for removal o-

lspillage from the agricultural field of thel
letitioner of carbon black.

t

IccA: lof flue gases from the reactor installed by thel

lnit is 21 meters, however as per the CCAI

no

.J

4.

7
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:ondition and per the CPCB SOPs, the minimum

eight of the stack should be 30 meters

Remedial Actions Proposed by the Joint Committee for the Owner of the
Unit

Based on the findings made during the visit carried out by the Joint

Committee, the following remedial actions wereproposed to be taken by the
Owner of the Unit

A. To upgrade its Unit to Advanced Batch Automated Technology Process

(ABAP) as per CPCB SOP dated 16.01.2024 for "Recycling of Waste

scrap for the recovery of Tyre Pyrolysis Oil, Pyro Gas and Char in Tyre

Pyrolysis Oil (TPO) Units" and provide below mentioned features:

1. Automatic control systems such as Programmed Logic Control (PLC) for
measurement and control of temperature and pressure, along with safety

interlocks in case of an increase of temperature or pressure to cut off

heating of the reactor Sensors along with alarm system at all the transfer
points throughout the plant to detect any leakage of flammable vapours

from the system;

11. Bypass arrangement for pyro gas from reactor door to primary condenser;

111.

IV.

Gas/ Fire detectors, sprinklers and fire hydrant with necessary pumping

system and water storage should be provided in the process area, product

and raw material storage area;

Provision for suction hoods over the gate of the reactor and char bagging
area;

.T
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v. Water sprinkler system, and

vi. Mechanised arrangement for removal of char and steel scrap and

arrangement of Nitrogen gas (N) purging to address environmental and

safety concerns.

B. To increase the height of its stack up to 30 meters as per Consolidated
Consent & Authorisation.

C. To develop a green belt across its periphery. The green belt may not be

less than 5% of the total area of the plot in line with CPCB’s Standard

Operating Procedure(SOP) for Recycling of Waste Tyre Scrap for the

recovery of Tyre Pyrolysis Oil, Pyro Gas and Char in Tyre Pyrolysis Oil

(TPO} Units issued vide dated 16.01.2024(Annexure-III)

D. To provide concrete flooring for storage of Raw Material & End

Products as required under CPCB SOP.

E. To register under CPCB online Waste Tyre EPR Portal as per the

provisions stipulated under Schedule IX of the Hazardous & Other Waste

(M&TM) Amendment Rules, 2022, for Utilisation &
Waste Tyre.

F. To remove the spillage of carbon black immediately fro
land of the complainant.

G. To obtain permission for a Change in Land Use from the concerned

department.
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Action Points proposed for UPPCB :

Based on the violations observed by the Joint Committee, UPPCB to ensure
that:

• The unit does not operate unless remedial measures proposed by the

joint committee are complied.

' Environmental Compensation is imposed for the above-mentioned
violations.

• Upon removal of spilled carbon black, UPPCB to ensure re-assessment of

the complainant’s agriculture field by the District Agricultural Officer,
Bijnor, to re-asses the agricultural field and take appropriate actions.

The Hon’ble NGT vide its order dated 09.05.2025 in the said matter has

restrained M/s Dev Industry from operating the plant till further orders to the

contrary.

In view of the above, it is humbly submitted that the remedial measure

proposed for the unit, along with the action points proposed for the UPPCB,

may require to be implemented.

8. That, the Answering Respondent No. 6 herein craves leave of the Hon’ble

NGT to file additional reply, if required, in future.

9. That, in the light of the above submissions, it is respectfully submitted that

this Answering Respondent, i.e., CPCB, shall abide by any order(s) or
direction(s) passed by this Hon’ble NGT in the instant OA.

t

M,.,+

(Defpti Kapil)
Scientist 'E’

Central Pollution Control Board
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

IN

ORIGINAL APPLICATION NO. 03/2025

IN THE MATTER OF:
' , y I\ it. rB

BbishmTyaki
; -'-- 4;"dr ii: ':i, .;p
’cq6n nrmA leG rWw£nO rI,q, aq

State of Uttar Pradesh &Ors.

Applicant
El

:1 Versus

Respondents

AFFIDAVIT

I, Deepti Kapil, working as Scientist 'E’ in Central Pollution Control

Board, Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No. 6

in the above matter, do hereby solemnly affirm, declare on oath and state

as under:-

1. That I, the deponent herein, is well conversant with the facts and
+ III

circumstanoqs of the present case on the basis of the information derived

3. That the accompanying reply has been drafted and filed under my
instructions and authority, the contents thereof are true and correct on the
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basis of the record maintained during the ordinary course of business of
CPCB and available records and documents and the contents of the same

are read over and explained to me and are not repeated herein for the sake

of brevity. h

DEPONENT
d\al ,bHa / Udui''- r*dEll

Verified at Delhi on this8 b1 WRy p+E)”'mb” 2025 th't the ''nt'nt' 'bov'
are correct and true on the basis of the records of the case as maintained in the

day-to-day affairs of the CPCB. Nothing has been concealed therefrom or mis-
stated

VERIFICATION

i,
DEPONENT

al(it aFWd / Deep( I r\apt.
&nlPId, '{ I ScientIst 'E'

£pUBUC
HI (Indial

\\ibs isis
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